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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Regn.No'. 135/90 Date of decision: 28, 2. 1992

. Sh.ri Panjab Singh & Another Applicdi ts

Uersus /

Union of India through Respondents
the Gensral Manager,
Northern Railua/ & Anr,

For tha Applicants .,*« Shri Umesh flishra,Adv/ocate

For the Respondants «.». Shri O.N, noolri, Aduocats

CORAM;

The Hon'ble Mr. P.K. Kartha, Vice Chairinan(J)

The Hon'ble Mr. D.K.Chakravorty, Administrative Member
i

1. Whether Reporters of local papers may be allowed
to see the Judgment?

2. To be referred to the Reporters or not? IMj

JUDGMENT

(of the Bench delivered by Hon'ble Mr. 0« K,' Chalc^av/orty ,Plsmbsr )

the first applicant has worked in the office of the

respondents as a Pson/3amadar and he retired on 31, 1, 1988,

Applicant No,2, uiha is his son, joined tha ssrvic© of the

respondents as tlectrib'al Khalasi on 18,9, 1980, His father

_ had been allotted Gov/arninent accD mmodation; at Quarter No,184-%S-4

\

Railway Colony, Paharganj, Neu Delhi, in uhich ha had been

staying af tsr saaking and obtaining sharing permission from
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the respondents u. 3,f« 3, 11..1986, The raouest of

apolicant No, 2 For r ag ulari sing the said quarter in

his name aftsr rstirgmsnt of his father, has not besn

accadi3d to. Has has not been draudng House Rent Allouance.

2, Applicant Wo, 2 uas scrsenad and rsgularised by th®

respondents by order dated 1 1. 12, 1989, He has praysd that

tha respondsnts be dirs^ct^sd to ragulariss the quartar in

quastion in his name,

I

3, Th® rasponrients have stated in thair cauntsr~

affid3\7it that applicant No, 2 is a casual labourer holding

temporary status and is not a regular Gousmment servant

and on that ground, he is not entitled to ths facility of

allotment of the quartsr. Ths father of applicant No, 2

/

retired on 31. 1, 1988, whereas applicant No, 2 uas scraened

only on 28. 11. 1989/1 1, r2. 19B9,

4, Ue haus carefully gong through the records or" the

case and have considared th@ rival contentions. Ths

r eg ulari sation of allotftiGnb of railuay quarters in the

nam® of the dependants of a railway sarvant uho retir.ai'

from sgrvlcg, is gouarned by the instructions of tha

Railuay Board issued on 7. 3. 1989. According to thsse

instructions, a depsndsnt of a Railway servant who rstirad

from service, should have bsen sharing the accommodation

with him for at least six months before the date of his
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rgtirement# that he should b« a Railuay ssrvant eligible

for Railway accommodation and that h® should not drau

In th« instant cass, the sharing psrmission uas

giuen by order dated 8. 1987, uhsrrisas the father oF

applicant No, 2 ratired from s5irvfic(5 on 31«1.198B, Th«s

o^riod of six 'tnonths prsscribed undgr tha instructions

is short by msrsly four d sy s. The condition that ths

dspendsnt should bs a Railu ay ssruant six months before the

rstiramgnt of his fathnr, has not besn fulfilled in this

cas®. Admittadly, appli can t •i'\l o, 2 uas regularis®d long aftsr

th® rstirament of his father.

o. In ths facts and cir cu.Tistanc es of thg cass, us saa

I "

no nisrit in th® present application and ths sarna is dismi sssd,

Ths intsrim order passnd on 25i 1. 1990, 1 a heraby vacated. •

Th®rs uill bs no order as to costs.

9

(D„K, Chak r av:/or ty )
Administrative fismbsr

(P.K, Kartha)
l/ici3"Chairrnan(Judl, )
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